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(3) (i) Report (1985) of the
Tariff Commission on the
continuance of protection to
the Electric Motor Industry.

Government Resolution No.
5(1)-Tar/8% dated the 18th
Nnvember_ 1965,

(i)

(ili) Statement explaining the rea-

sons why a copy each of the

ts at (i) ang (i)

above could not pe laid on

the Table within the period

prescribed in  the sald sub-
section

[Placed in Libramy,
5244/65].

See No. LT-

14) (i) Report  (1965) of the
Tarif Commission on the

continuance of protection to

the Non-Ferrous Metals In-
dustry.

1) Government Resolution No.
8(1)-Tar/685 dated the 19th

Novembher, 1985,

1iii) Stalement explaining the rea-
SOns why a copy each of the
documents at (i) and (ii)
above could not be laid on
the Table within the period
prescribed in  the sajd sub-

section.

[Placed in Library. See No. LT-
5245/65].

(%) (i) Report (1965) of the

Tariff Commission on the
continuance of Pprolection to
the Sheet Glass ang Figured
Glass Industry and grant of
protection to Wired Flat Glass

Industry,
(i) Government Resolulion No.
A(1)-Tar/85 dated the 18th

November, 1868,

[Placed in Library. See No. LT-
524G/85).
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1216 ik
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages reccived from the
Secretary of Rajya Sebha:—

(1) “In accordance with the
provisions of rule 127 of the Rules
of Procedure ang Conduct of
Business in the Rajya Sabha, I
am directted to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 24th Nov-
ember, 1965 agrecd without any
amendment to the Indian Works
of Defence (Amendment) Bill,
1965, which was passed by the
Lok Sabha at its sitting held on
the 21st September, 1965"

(2) “In accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabhs, | am
directed to inform the Lok Sabha
that the Rajya Sabhn, ai its git-
ting held on t{he 24th November,
1065, agreeq without any amend-
ment to the Railways (Employ-
ment of Members of the Armed
Forces) Bill, 1965, which was pas-
sed by the Lok Sabha at its sit-
ting held on the 11th November,
1985."

1217 hrs
PRESIDENT'S ASSENT T} BILL

Secretary: Sir, I lay on the Table
the Industrial Disputes (Amendment)
Bill, 1885 puastedq by the Housey of
Parliament during the current session
and mssented to by the President
gince a report was last made to the
House on the 19th November, 1065

12174 hrs.
BUSINESS OF THE HOUSE
The Minisier of Communications
and Parllamentary Affatrs (Bt
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[Shri Satya Narayan Sinha]
Batya Narayan Simha): With your
permission, Sir, 1 rise to announce
that Gowvernment  Business in this
House for the week commencing 29th
November, 1965, will consist of:—

(1) Consideration of any item
of Government business carried
over from today's Order Paper.

(2) Further discussion on the
Resolutiong  secking dissolution
of the Indian Ceniral Coconut
Committee and Indian Oilseeds
Committee.

(3) Consideration
of:

The Delhi
1985.

The Union Duties of Excige (Dis-
tribution) Bill, 1865,

The Additional Duties of Excise
(Goods of Special Impor-
tance) Amendment Bill, 1965

The Estate Duty (Distribution)
Amendment Bill, 1865,

The Goa, Daman and Diu (Ab-

and passing

Administration Bill,

sorbed Employees) Bill,
1965,
(4) Discussion on the First

Annual Report of the Central
Vigilance Commission, on a motion
to be moved by Shri Yashpal
Singh and others on Tuesday, the
30th November, 1865 at 3 p.m.

(5) Discussion on the food
situation in the country onp a
motion to be moved by the Minis-
ter of Food & Agriculture on
Wednesday, the 1st December,
1965, after disposal of questions.

(8) Discussion on the statement
of the Minister of Industry on
decontrol of Cement on a motion
to be moved by Shri 5. M. Baner-
jee and others on Friday, the 3rd
Decemnber, 19653 after Disposal of
questions.

Shri 8 M. Banerjee (Kanpur): 1
would only submit that two more dis-
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cussions on the motions already
given should have been allowed.

One is about the closure of textile
mills. Even today we have been pud
ting questions to the Minister of
Commerce, Shri M aubhai Shah, re-
garding the closu:: of textile mille.
There arg about 65000 workers who
are on th, streets today. There is a
motion given by Shri Madhu Limaye
on the 28th and the 2§th—both can
be combineg together—and 1 request
that Shri Madhu Limaye’s motion
should be taken up.

There is another motion aboul the
defence preparedness, the reorienta-
tion of the defence policy with refer-
ence to planning and so on. There
is g motion by Dr. Ram Manochar
Lohia and perhaps by Shri Harish
Chandra Mathur.

I suggest that thgse two motions
should be taken up. These &re very
important motions and even il we
have to sit on a Saturday we should
do so and discuss them,

Shri Harli Vishng Kamath (Hosh-
angabad):- As this is the penulti-
mate statement-making Fridav of
this session, unless the session is ex-
tended, may | request the Minister to
bear in mind what I said last Friday,
that is to say, he should be good
enough to tell the House whether in
the first instance, the session will be
extended,—he sould not do it next
Friday but sometime earlier during
the next week—he had promised that
he would announce it 10 days before;
say on Wednesday, as to whether the
session will be extended and if wo,
by how many days.

Shrl D. C. Sharma (Gurdaspur):
Sir, 1 sent a motion the other day
requesting you to give some time for
considering the situation arising oub
of this Pakistanl aggression in the
border areas of Punjab, Rajasthan,
Assam and other places. 1 do not
know what has happened to that
motion. It is & very important
motion.
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Bhri A. P, Sharma (Buxar):
would like to draw your attention to
a Resolution that 1 moved about dis-
eussion of Justice Mukherjee's report
on the fire in the Heavy Engineering,
Ranchi, which caused very heavy
losses. This discussion was assued
by you and it was also recommended
by the Business Advisory Committee,
Wut it is not included here.

ot g ot (faeale) .
faa¥ wwarT w1 a1 g w7t avf a1 fw
Oty qA7 § maidz w1 ¥y fafaaw
grm A7 &y o & wqdrg fear @
f& g &0 I 7 fosd fegma
qrf AT & qET W OF awveq faar @
T T EH WA X W a9 v ivanfed
wq gaq wry w21 41 f fazw i
o« 91 I wA AT IHE A A0
T F i w1 qTaF smam ) Faw Ay
&1 =qf 47w g1 o1 Fa7 A Ay
=T AT A F2T, wAT AT e TR £ WY
¥ ATTAT WIHA AT R 1 AT H QA
"W ¥ faiwim w1 gara=ma: fegrm
R T AT AR OF AL WA
g1 favg ofdmafsai # a7 1 =fa-
BAA T A7 A N 7 FE 97 A
g T w7 wfaimm aEtw #r oW,
ag 36 7 gt 0 & wegar & fr owrdy
AATE & FTTHT F (A wiealda &7
farar ana

ot ay fwg  (mix) - WA Q@
weT fad 4, on v ¥ Ay F W OE
gt fadi & vt &, o< 4F w1 frar
T % 9 faar q1 1 37 &7 97
reTT e § 91T w325 7 o7 &=
fem & fe 38% 37T wal Q1 anfgg

FIQ g gz & fs o we Trw
aftge Aifgm &1 gaTT & grar Afa &
i &, & 36 avdg v g W0 A9
Faast & fs gaer oY Faar oo | Aoy
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Tt s &1 § %1 Fw2< wmam R
FTt T T L0008 5,000 Fo

afafram q=a agr faar mar ¢

oW WEREY - 97T K o= 3 WY
FETT AL E )

ot 7y fawg - 5% ST A OF Wi
w Afew fear g suF Y famr sag
o7 AN4T a1 a7 ¢ e qoerd W
¥ aga surar ofwada giay & 1w
ferq afmaledr fadow &1 gw & 8,
IH 9T gH ag Agww w0 §, finv wv-
w17 wudT favi wrfes & owre & o
I wqfirs v AT

weow Agg Ay hEen A g
T TR NI T EEATY |

ot wq fomg : & T7wT7 B owE W@
£...
WETW WEG : LA RT GRE AT
RyA4 & AT IIF T HEEAT A

ot gFW WA wgEw  (T9Td)
v wgroa, foadr are oY &7 qag
W AT &1 4 fadza fwar or, o1T g
¥aw wifad gFa §r aw g W
97 F Wi%y qaad & fag ) fr
HAGT T AFA a1 T ) WA oAt
a4 arvaraa faat a1 fE ¥ 3% Tow
# fadaw m1at | afer ogE 59
s fFasacaniar @ & ol
Tt H A& wvAAT AR
Bhri U. M. Trivedi (Mandsaur):
Only yesterday a statement was made
by the Defence Minister about the
intrusion of Chiness into our terri-
tory. Today's news ig that the intru-
sion has exceeded the limits. The
session is almost coming to a close

Under these circumstances, will a
discussion on this question....

Mr. Speaker: I have received =
Calling Attention Notice and I have
admiited that,
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st oy fe (aTonAT) e
wgEg, #a A1 of verrs fawr qr WX
I HIATTY =TT fobaT a1 0 TeATs-
wt R F Y A7 Far owEr @1 W
FEA w7 Ty fw & gvar sfeg
qifeTra 3 gwrt fmm 1 grar3os fm
T w7 11 I wo KT ATHTA A
forar & 1 mrfir=ma & wrem & = feaw-
w78 fe ¢ afed faar fostoe
WTH 7T & forg w1 grOrEvE AT W17
ot F7 TRAT §2T e AT & frem
g fafarrm Teav s &y Sy 3 off efiwre
for ar 71T g7 ®1 e qEaT famr an
afes 3 w97 A warg=Aae fear aay
terdwm i fasadi 2

WEQE AR AT | AT ATEATT K1 KA
o qg 5T A1 aifed o wa
o 7 & 7139 0 awmer F fea dr
AT FET B, 91 A7, WAy e A W
aT qeAT AgafT 1 AT @ ) TAAHZ Wy ara
A @z # wrir & weEtgA T wadr A
gyl 2 &Y, maiwz ¥ w7 fomr fx o
wf@Er 2 & ang

it vgre Fay ¢ £ o7 Wiy Agwfa
X A R, AT TR F ATHA OE
qIT WY, FAT AT FAET fRar
fre ot gm 2 Y # f g oTez mare
R 33 = 97 aww @17 A% AL i
= B arafewn 3N wfey agife
g {ITAWYA wEew w1 oard g

Without & declaration of war they
have done it.

Shri SBatya Narayan Sinha: As you
have seen, I have announced two no-
day-yet-named motions this  week,
Usually, we provide for only one no-
day-yet-named motion cvery week. 1
quite agree that a large number of
such motions, about which mention
has been made, are still there to be
covered out of those recommended by
the sub-committee. But apart from
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all these recommendations, how many
no-day-yet-named motions can we
take up in one weck?

Shri HMari Vishou Kamath: For the
next week we can have two such
mo'.ions.

Shri  Satya Narayan Sinha: We
have already provided for two such
motions. Those two motions are also
important motions, and the Members
have been demanding a discussion
on them,

Mr. Bpeaker: Tii're is one other
thing also that 1 would like to ob-
serve, Yestorday also, 1 learnt that
the House had fo be adjourned ear-
lier, and theie were 12 bells for
quorum earlier during the day, If
the Mombers are not prepared to
sit and yei the demand that  this
might be taken un oo that might be
tuken up also, ‘hen it is rather a
sorry thing, and it does not gave a
good impression to the world ou!side
that we cannot find fifty Members in
the House and the bell hag to be
rung twelve times in a day. ...

Shri Hari Vishnu Kamath:
are 510 Members,

There

Shri D. €, Sharma: [ tell you that
thosz who are sitting here are pena-
lised.

Shri Satya Narayan Sinha: I quile
agree that some of these no-day-yet-
named motions of which mention has
been made by several hon, Members
are oll imporiant, They pre ng doubt
very important. But we cannot take
more than onc no-day-yel-named
motion in one week, or even i we
try our level best, we cannot
more than two such motions in &
weelk

Shri Hari Vishnu Kamath: The
hon. Minister may take it two.

Shri Satya Narayan Sinha: Even
if is two, it is difficult to decide. I
shall certainly consider the matter
and consult the Ministers concerned
and then tell the House, but the
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House
House must know that we are not
going to extend the session, The ses-
gion is going to ond on  the 10th
Decemnber, 1965,

Shri Harl Vishna Kamath: On the
10th pucca?

Shri Satya Narayan Sinha: As
scheduled; it is not going to be ex-
tended. (An Hon, Member: Why?
I cannot explain every ‘why' about
n here. ..

8hri Harj Vishna EKamath: Is it
pucca?
Bhri Satya Narayam Simha: It is

Ppucca, cement pucca.

w1 g & wT v (2AE) ¢ ag
T A=Y W OFA, AFTFT T4 AL
v ar

T WEAm . A W W7 A T
AFIATFAIATRE

Shri Salya Narayan Sinha: We are
thinking of calling the next session,
that is, the budget scssion, a little
earlier than usual, and so we shall
take up some of the business out-
standing in this scssion during the
budget session,

Bhri Harl Vishnu Kamath: What is
the approximate date?

Shri Satya Narayan Sinha: As
early as posible, earlier than all the
usual budget sessiona. All these
things would be taken up then; what-
ever is left over can be takem up
then, and we shall try to accommo-
date those things in the next session.

il FFA T WP  JTET qWgT

qTaT
WEW AEAT " T T FIET AL
AT 7 W 3T

it AT fegy @6 F ant
q gAIT FIOT ATZT /AT IS A
TOAIFIICANE

“*Published in Gazette of India Extraordinary, Part i,

dated 26-11-85.

¥k @1 & v § fr aga A A
wift ¥ prew & 1w © fom pmd W
wita faar &, wwa o ad= fga 2
£8 77741 w7 A §0 97 531

G & a7 ¥ A e ama
oA &, ¥ FAn war & % o Fwigw
fsr @ i @ are @191 1 wat I3
ATITE | FFTTT Mpa SErFTTIAE )

st gfc faeoy wrem @ 1 fante
dayaua

1228 hrs. .
UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENT BILL*
The Minister of Finance (Shri T.
T, Erishnamachari): I beg to move
for leave g introduce a Bill further
to amend the Union Duties of Excise
(Distribution) Act, 1962
Mr. Speaker: The quesiion is:
“That leave be granted to in-
troduce a Bill further to amend
the Union Duties of Excise (Dis-
tribution) Act, 1862,

The motion was adopted.

Shri T. T, Krishnamacharl:
troducet the Bill.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORT-
ANCE) AMENDMENT B.LL*

The Minister of Fimanx (Shri T.
T. Krishnamachari): I beg to move
for leave to introduce a Bill further
to amend the Additional Duties of
Excise (Goods of Special lmportance)
Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Additional Duties of Excise

I In-

(Goods of Special Importance)
Act, 1957,
The motion was adopied.
Secuion 2.

tIntroduced with the recommenda tion of the President.



